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Neui Delhi this the 15th Day of Nouember, 1 994,

HQN'BLS c-HRl B.K.SlNGHf MEhBtR (h)

1, Shri Yogendra Kumar
s/o Sn. Inder Raj Singh
r/o G1-977, Sarojini Nagar,
New Da1hi - 1 10 023.

2. Shr i Inder Raj Singh s/o
Late Shri K.SinQh
R/o G1-977, Sarojini Nagar,
New Dalhi - 110x023. Applicants

(By Advocate Shri 3og Singh).

ULRSUS

1, Union of India ,
Through the ilstate Officeir,
Office of the Estates Officer and
Director of Estates (Litigation),
Directorate of Estate,
Nirman Bhawan,
New Delhi,

2, The Director,
Directorats of Estates,
Gout, of India,
Ministry of Urban Development,
Nirman Bhawan, New Delhi, Respondents.

(By Advocate Shri W.S.R .Krishnan)

ORDER (ORAL)

SHRI B..K,S INGHJ'iEiiBER (M >

Learned counsel for the applicrnt states th^t
Uovt»

this : is a very small matter of retention of/-.uart©r at
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Delhi, Sirica the applicant has bean transferred

to 3aipur on promotion and is uacatirg the quarter shortly

hence, he is uithdrauing the applications The application

is, thsrefore, dismissed as uithdraun. The applicant is

allousd to retain the quarter on normal rent for a period

of tUQ raonthsHi ss permissible under the rules.
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( B.K.SiWGH)

RcflBER (,H)


